
PHALGt1HA 17.1-tiO($AKA} 

Wltt1h8tMftitter of URBAN DEVELOP". formationlregistf.aion of ,any 1rah Qtoup 
1ENT tMr pJewsed to state: Housing Society could be considef1ld onIr 

(a) whether the Delhi o.veJopmont 
Authorlty has launched a New SCheme 
"Awas Sakar Yojana " Under which the teg­
ittrants of the New Pattern HUOCO 
ScIwJfM, 1919 have been asked to form Co­
operative Group Housing Societies for c0n­

struction of houses; 

(b) whether the Delhi Development 
Authority had obtained the opinion of the 

reg~trants for the new scheme; if not, the 
reasons therefor; 

, (c) the response from the registrants to 
ttie new scheme and the number or socfeties 
formed or being formed under the scheme: 
and 

(d) whether there is any proposa~ to 
allow formation/rQgistration of fresh Group 
Housing Societies for those persons who 
have not registered themselves tor houses 

with the Delhi Development Authorhy under 
any scheme: if so, the details thereof? 

THE MtNISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI DALBfR SINGH): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) 5642 persons have opted for Group 
Housing Societies upto the last date pre­
scribed for this purpose i.e. 25.1.89. 763 
more persons have opted after the last date. 
The number of societies to be formed for this 

purpose will be decided aft@r the scrutiny of 
the options. 

(d) Hegistr9r of Cooperative Society 
had rerommttnded·allotmentof land to 1281 
Group Housing Societies registered upto 
1983. There has been no progress in the 
allotment of land to these societies due to 
paucity of land available with DnA. The 

after subatatttial progr... has been 
achieved in the matter of allotMent of land tc 
the 'SOCieties 18gistered in 1983. 

[English] 

Check on Bllndn ... In Poor faml •• 

1819. SHRIMATI PRABHAWATI 
GUPTA : Witl the Minister of HEALTH AND 
FAUlL V WELFARE be pleased to stat.: 

(a) the number of blinds in the country. 
State .. wise; 

(b) whether blindness is on the increase 
in poor famiNes; 

(c) if so, the reasons thereof; and 

(d) the measures being taken to check 
blindness in the poor families? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMilY 
WELFARE (KUMARI SAROJ KHAPAROE): 
(a) As per leMA Survey conducted in 1971-
73, there are estimated 9 million blind in the 
country. State-wise details of the bfinds are 
not available. 

(b) and (c). There are no such indica-
• 'I' 

hons. 

(d) Government of India has launched a 
National Programme for Control of Blind­
ness 1976-77 throughout the country. The 
strategy involves establishing of infrastruc­
ture at primary, secondary and tertiary lev­
els, camp approach for out .. reach areas and 
health education measures. Besides, Via .. 
m,n 'A' prophylaxis programme is being 
cat'ried out by the network of the MOH De· 
penment of Family Welfare. Speciaf prefer­
ence is given to children living in tribal areas, 
',ought prone areas. ethe, backward areas. 
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1820 .. SHRI SOMNATH RA TH: WII'lhe 
Minister d ENVIRONMENT AND FOR­
ESTS be pleased to state: 

(a) whelher Govemment have recently 
drafted a National Forest Policy: 

(b) i SO, whether the draft policy ha~ 
bean circulated to State Governments for 
comments; and 

(c) if so, the reaction of State Govern­

ments thereto? 

THE MINISTER OF TEXTILES AND 

TIE MINISTER OF HEALTH AND FAMilY 
WElFARE (SHRI RAM NIWAS MIRDHA): 
(a) 10 (c). Tha National Forest Policy. 1988 
was announced by the Central Government 
in December, 1988_"tt has been circulated to 

the State Government for necessary action. 

Increa_ In Panaly lor Non-Construc­
tion of Hou_ on land Allotted by DDA 

1821 .. SHRI VISHNU MODI: WiD the 
Minister of URBAN DEVELOPMENT be 

pleased to state: 

(8) whether the Delhi Development 
Authority has decided 10 increase the pen­
ally for those persons who fail to c::onstrud 

houses on the land allotted by the DOA 
during the stipulated period, if so, the details 

thereof and the raasons therefor: 

(b) whether persons who after complet­

ing the construction of thei, houses applied 
for the Occupancy Certificate during the 

years 1974 and 1975 haVQ stBI not been 
issued the same on one pretext or the other 
I so, the reasons therefor: and 

,posed 10 be lsaUld to the ......... COA-r 

cerned to expedite the .... Occupancr 
Certificates? 

THE .... STER OF STAlE .. THE 
MINISTRY OF URBAN DEV£LOPMENT 
(SHRI D~ SINGH): (a) Yes, Sir. Delhi 
Development AuIhot1ty has ft:reaeed the 
penalty to 10% & 20%01 the value cf the plot 
on current market rates or 50% of the bidI 
premium whichever is higher at the and of 
the 10 & 15 year respectively and affective 
110m 1.1.90. For. constndion upto 1989 
additional penally at the rate of 15% and 
25% of the predetermined rates Of 50% of 
the bidlpremium amount whichever is 

higher at the end of 10 and 15 years respec­
tively will be charged. The reasons for the 
increase of penalty are that in original 
Scheme of large scale Acquisition. Devel­
opment and Disposal of land. it was envis­

aged that the aIIott8QS will complete the 
construction on the plots within a period of 3 

years including grace period. Past experi .. 
ence is that the albUees are holding oyer· 
plots for speculation purposes and thus 
defeating the objective of the scheme. 

(b) There is possibility that the allotteesl 
own81'S who applied for occupancy certifi­
cate in the year 1974 and 1975 havest~1 not 

been issued occupancy certificates. Usu­
aRy, the reasons for delay in such cases are 

as under:-

i) time extensiln for belated con­
struction, has not been obtained. 

ii) rectification of the non-com .. 
poundabte items has not been 
done. 

iii) non-payment 01 the penalties for 

the compoundable items. 

. 
(c) Does not arise in view of reply to part 

(C) whether any guidelines are ptO- (b) above. 




